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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 819/2022

ABHISHEK PANWAR ...APPLICANT
Vs

UPPCB & ORS. ...RESPONDENTS

RESPONSE OF THE RESPONDENT NO. 6, CENTRAL POLLUTION
CONTROL BOARD,

[, S. K. Gupta S/o Late Shri B.L. Gupta, aged about 59 years working in the
capacity of Scientist-E, with Central Pollution Control Board, having office at
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm and

sincerely state on oath as follows:

A —— SN\
/i— ..’_,’ e \.‘-. \§ ) ) ) . ] )
il A A \\T{hal [ am presently working in the capacity of Scientist-E at Central
\ B AL W L
J,"V..’F‘éollution Control Board hereinafter referred to as “CPCB”), and have been
) ” ' h:-‘/"‘ . -
R ooy -/ authorized to file the present Response. I have read and understood the

contents of the copy of the above Petition and I have perused the documents
annexed therewith, and as I am conversant with the facts and circumstances
of the present case, I am duly authorized and competent to file the present

Counter Affidavit on behalf of the Respondent No. 6.



180

About O.A No. 819 of 2022:

2. That the present petition has been filed by Mr. Abhishek Panwar, a citizen

of Gram Babupur, District Saharanpur, Uttar Pradesh, under Sections 14
and 15 of the National Green Tribunal Act, 2010 (hereinafter referred to as
"NGT Act”) in public interest for severe level of air pollution and
deterioration of water quality due to increasing pollution of illegal brick
kilns in clusters and nearby water bodies in district Saharanpur and failure
on the part of the concerned authorities to prevent them from becoming
irreversible. Damage to the environment of the area also causing serious

harm to the health of the local residents.

. As per the claim of the applicant and information provided by UPPCB,

there are about 263 brick kilns in Saharanpur, out of which 25 units have

not applied for Consent to Operate (CTO) and closure orders have been

N l',"_"f-‘_issued against them however only Prosecution has been initiated against 03

\
“Units. No action has been taken against most of the brick kilns running

' ill‘]egally.

The siting rules are being violated by the brick kiln operators. The brick

kilns were using ground water in huge quantity without obtaining permission

from the Ground Water Authority for ground water extraction.

4. Most of the brick kilns in Saharanpur have not converted to the zigzag

technology and are running throughout the year. The brick makers of
Saharanpur did not maintain the record of soil excavation at the site. Most
of the kiln owners are openly violating the said rules by digging soil more
than 2 meters deep at the site and no action is being taken against them by

the concerned authorities.
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Hon’ble NGT directives:

5. On the hearing of the matter on 18.11.2022, Hon’ble NGT inter-alia passed

the following order (reproduced relevant extracts only):

‘5. Notice of the application be issued to the respondents requiring the

respondents to file reply by e-mail at judicial-ngti@gov.in” ...... ...

CPCB Reply:

L
~J H i
.

- _.___A_\ {

'\

!

f‘;

The present matter is related to the illegal operation of brick kilns in clusters
and nearby water bodies in Saharanpur District, Uttar Pradesh. It is
submitted that the Ministry of Environment, Forest & Climate Change,

(10\ ernment of India vide Notification GSR No. 143(E) dated 22.02.2022

. lksued Environmental Standards for Brick Kilns, wherein emission norms

was revised from 750 to 250 mg/Nm?®. Besides, conversion of existing brick
kllns to zig-zag technology or vertical shaft or use of piped natural gas as
lucl in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central
Pollution Control Board (b) two years for other areas. Further, in cases
where Central Pollution Control Board/State Pollution Control
Boards/Pollution Control Committees has separately laid down timelines for

conversion, such orders shall prevail.

The said notification has also laid down guidelines for siting criteria, fugitive
dust emission control, approved fuel, monitoring facilities such as platforms
and portholes. A copy of the Notification dated 22.02.2022 is attached

as Annexure-1.
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Further, it is submitted that a copy of the aforesaid Notification was
communicated vide CPCB letter dated 26.07.2022 to all SPCBs/PCCs for
implementation thereof. A copy of the CPCB letter dated 26.07.2022 is

attached as Annexure-2.

6. In reference to the permission for soil excavation for brick making, as per
the provisions made in the Notification No. 3204/86-2014-278-2011 dated
22.10.2014, (U.P. Sub-Minerals Avoidance Rules, 37th Amendment 2014)
issued by the Department of Geology and Mining, Government of Uttar

Pradesh. The relevant portion of the Notification is reproduced as under:

g9 [gHIaeh & yaie-md §¢ Can [Ag1 & ad= a1 69
gedaTeT @ GaTs §IRT ruar geaarc- & GIENol Jal J1
71 gl &1 [Aere &1 fFar @ didarst & siatd 7
.\ @it glade a8 & @1 Ol Gare oruar @ & wered
| g garE gt @ g 02 Hew @ wifiew TS

("Ordinary soil, done by hand for making bricks and pottery, or
by hand operation to remove ordinary soil, shall not come under
mining operations, provided that the depth of the pits resulting
from such excavation or mining will not be more than 02

meters."')

A copy of Notification dated 22.10.2014 is attached as Annexure-3.

In this regard, the Secretary, Environment Department, Govt. of Uttar
Pradesh had also issued aletter dated 01.05.2020 on the basis of
the aforesaid U.P. Sub-Minerals Avoidance Rules, in which it was

mentioned that no prior environmental consent would be required for
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excavating normal soil/common soil to a depth of 02 meters by hand for

making bricks. A copy of letter dated 01.05.2020 attached as Annexure-4.

In view of the above, it is humbly submitted that SPCBs are the regulatory

agencies for ensuring the compliance of siting criteria and conditions laid

dated 22.02.2022 issued by

down in the Notification GSR No.

143(1%)

MoEF&CC regarding Environmental Standards for Brick Kilns in

respective States. It is further submitted that SPCBs may carry out regular

inspections of brick kilns and take appropriate action against non-complying

brick kilns

-

it

. :
_ﬁI’t is therefore most respectfully submitted that the answering respondent

- \:}

present Original Application.

VERIFICATION

¥ > undertakes to abide by any directions issued by this Hon’ble Tribunal in the

\

]
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Scientist "E”
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iﬁ:"ﬁ'“ n a d
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Parivesh Bhawan, East Anun Nag
Rwlt/Delhi-110032

Verified at Delhi on this 31 day of January, 2023 that the contents of the

above affidavit are true and correct to my knowledge and belief, that no part

of it is false and that nothing material has been concealed ther¢from.

Delhi

Dated: 31.01.2023

GOV !

/
DEPONENT

oH.5. /S K. Gupta
@ “§” / Scientist "E"
AT e OT ST oT e
Central Pollution Control Board
, @ T ey QR S, W O
M/o Envt. Forest & Climate Change, Govt. of India
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Parivesh Bhawan, East Arjun Nagar
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T &, U~ 33004/99 REGD. No: D. L.-33004/99

e Gazette of India

Y., -81.UeT.-37.-22022022-233662
CG-DL-E-22022022-233662

ST
EXTRAORDINARY
T [I—ETE 3—I9-97% (i)
PART II—Section 3—Sub-section (i)

TTERT & TR
PUBLISHED BY AUTHORITY

. 140] ' 7€ foeell, e, Wt 22, 2022/F 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

TR, T 3R Tearg RS oA
g _
% fawell, 22 weadt, 2022

WAL, 143(37).—Fmsita e, qatar (deep) W&Rm 1986 (1986 =T 29) HT 41=T 6 3T
8T 25 BT Y&« ARel T W F:3d g, Wﬁrw(mam)srfaﬁuw 1986 T 3T He F g
Reteried Fee saredt &, aafq-

1. dfered 7 iR g
(1) 5 Tt 77 wiferee e wrfercor (srearm) sefverT e, 2022 21
(2) & TS § S S weTerT Y A & A 26 .
2z, TATI (FeroT) Faw, 1986 #, sl &, 7 . 74 9¢ 9f3f® ¥ e w ety a5l &

TET STTTAT, AT -
74" | gy | R & soat § fatand gerd 250 frefrrm/TT3
et Y mgrrere TS (wEt At A ar) 14 e (AT wrewid §
‘ FH H FH 7.5 HIeX)
- ¥gT &¥aT 30,000 €T wfafew & ww 16 HIT (AT wewid &
- ¥TgT &HaT 30,000 fe 9 7 3 axra a7 orfdes T F 8.5 1e)
1259 GI/2022 (N

Annexure-1
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2

THE GAZET‘TE1)815DIA : EXTRAORDINARY [PART II—SEC.

T &t =g F=Te (Wl & aféwe 99 F reran)
- WgT &|ar 30,000 2= yfafes & 9 24 Hiex
. TgT &AWAT 30,000 ¥ 9Ty R wawwcarafdw |27 fiex

W :

10.
11,

12,

Fed HTA/EEl F TREEA & ST aTgAt &l @l S|’

aft 77 £ qgt o Faer AR gt o7 afdwer e & AT 21 1 ar SE A ¥ duT
mw@mﬁw%s@vﬁmﬁﬁw@hmw@mﬁﬁaﬁhmﬁmwa

ﬁw&w@ﬁﬁﬁwﬁvdwl%mmﬁm QYT AT 5 FAT § 47 6 €9 H 1€ TTHaF

- (FruAstt) F ITART FT AT TG A G 7, Iee () AT g 10 el o A Rug o

mﬁﬁwaﬁ(%%%ﬁwmﬁmaﬁwaw&wﬁm (@) o7 &= & forg a1
Fafe & fiae -8 gedts a1 afdwes armre § afafha frar sroer ot froast &1 suar
AT | T & w7 H fohar srowm e afafer, TS et § Stgt e ygur s a8/

g fRerr A /agmr s wfifdar § st % g gent & gem-adtard et g,

UH 2T TATAT BT _

FT ITANT HE( UT FF, A/ AT RCH/EAATH AT F ITIT fiT Al E2 7t 1 78
STt

Wﬁ?ﬁﬁﬂﬁﬁ%mﬁwwmﬁémﬁﬁ% IR CATESEREE] ﬁ?a«itﬂ(%?

- T gl (91 g SR werewt) F i wm

ferferer wa i (frow) % fremd 4% CO, W= s fg stridr <t Ao &:

o (aTT) = (PR X 4%)/ (R # T CO, FT %, W GO, ¥ W # 2
Fre e qgi ey i FEr (free ) oft H= 14Q°3§Ef(a€Tng/hrﬁ SO, I
TT B) g1 afatera ot ST, fiX erfersmas <1 &1 & § o ga

$C Wgl & AraTHl 3T welt & anit & 0.8 5. it myam g ux wnfie favar s =R 2

- sguor T SE/sgur s afafaat erama, seeear wae, st el deeade iR

AT A T &7 £4T T g enfiia wTet A1 e A a 2

%ﬁmﬁﬂ@ﬁmm%m%muﬁﬂ&@ﬁw%m we faerTeT 1 g
gz gl &1 eorrfia far st =iy

é@ﬁmﬁmwmﬁlwwﬁﬁmmﬁmwﬁ?m/w
Wtﬂﬁﬁ'ﬁw%mﬁ%ﬁwww@w

gt e ATl T A S e § wt afe ¥ e & seer e st

2 wg ¥ gz g ¥ Forg SwanT £ oy areht g A Aoy & Ry gt Tsa o ar

@ T | HE R et & wft sraerE s s e sren

3¢ gl Hifors g RTR F57 f sy qrerdel % aRaeT & [T ST i s ol 989 g
s gl

[T €. F1-15017/35/2007-8 e
LT IT TREATE, AIL |
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[T I—a% 3(i)] | R RIRNELE: <1+ ZASSl 3

froqor; W@ AEE WA & TSI, WW,WH,@U@B,W—W(i)ﬁmﬁHwW, 1986 &
 rar. 844 (37) ERT SETEE T TQ & % 04 @R, 2021 T AT ara |, 724 (3)
amaiﬁvw@ﬁféﬁ%qﬁl

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protecti.oﬁ) Amendment Rules, 2022.
(2) They shall come into force on the date of their publicationb in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry ét Sl N_o. 74, the '
following entry shall be substituted, namely: -

"74  |Brick Particulate matter in stack emission 250 mg/Nm’ J
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
' from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO; as below;

PM (normalized) = (PM (measured)x 4%)/ (%o of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.

23
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THE GAZETTaCa KID_IA : EXTRAORDINARY [PART II—SEC.

10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and
orchards. State Pollution Control Boards/Pollution Control Committees may make siting cr
stringent considering proximity to habitation, population density, water bodies, sensitive recej
etc. '

Brick kilns should be established at a minimum distance of one kilometre from an existing
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribc
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary - approvals from the concerned authorities including mining department of
concerned State or Union Territory shall be obtained for extracting the soil to be used for |
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or brick
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F.No. Q-15017/35/2007-C
NARESH PAL GANGAWAR, Addl. ¢

The principle rules were pubhshed in the Gazette of India, Extraordinary, Part II, Section 3,
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOKkumAR fatkdiys e
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i;mﬁ CENTRAL POLLUTION CONTROL BOARD
N YGieRUT, 9 Ud Weldg Uiead" W™ IRa TN
@_‘E&@ MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA

Speed Post/Email

CP-31/2/2022-IPC-V-HO-CPCB-HO ‘ July 26, 2022
TNGG-25 0% ’

To
The Member Secretary,
All State Pollution Control Boards/ PCCs
(As Per List)

Sub: Revised Environmental Notification of Brick Kilns dated 22.02.2022 -reg.

Sir,

Ministry of Environment, Forest and Climate Change (MoEF&CC) has revised
the Environmental Standards for Brick Kilns vide Notification GSR No. 143 (E) dated
22.02.2022.

A copy of Revised Environmental Notification is attached for reference and its
implementation.

Yours faithfully,

.

(S.K. Gupta)
Addl. Director & DH, IPC-V

Encl: as above

Copy to:

All Regional Directorates : for follow up, please.
Central Pollution Control Board
(As Per List)

ﬁ..,.&‘ S.,,E\’.\,%‘ A N
g;:, il %QX\)T\\QQ&L (S. K. Gupta)

ok

‘ofteer wed’ gE oS TR, fReei-110032

Parivesh Bhawan, East Arjun Nagar, Delhi-110032
UMY/ Tel : 43102030, 22305792, FEHTE/Website : www.cpeb.nic.in 10
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e Gazette of India
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TTERT & TR
PUBLISHED BY AUTHORITY

. 140] ' 7€ foeell, e, Wt 22, 2022/F 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

TR, T 3R Tearg RS oA
g _
% fawell, 22 weadt, 2022

WAL, 143(37).—Fmsita e, qatar (deep) W&Rm 1986 (1986 =T 29) HT 41=T 6 3T
8T 25 BT Y&« ARel T W F:3d g, Wﬁrw(mam)srfaﬁuw 1986 T 3T He F g
Reteried Fee saredt &, aafq-

1. dfere 91 ok TRe |
(1) = =t &7 w@iered Jr waferor (wwam) geivae fam, 2022 8
(2) & TS § S S weTerT Y A & A 26

] TATI (FeroT) Faw, 1986 #, sl &, 7 . 74 9¢ 9f3f® ¥ e w ety a5l &
T@T ST, 7T -

74" | Tewy | R & sty @ Rfawd gard 250 fefrerm/TTas
Forareft Y s SIS (et A afSeer wTwe) 14 e (AT wrewid §
‘ FH H FH 7.5 HIeX)
- ¥l &WaT 30,000 fT wiifew & ww 16 *HieT (e wewH &
- g7 #mar 30,000 ST AR R Feaxmw ar g | 79 9 74 8.5 1)
1259 G1/2022 (N
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THE GAZET‘TE1)910DIA : EXTRAORDINARY [PART II—SEC.

T &t =g F=Te (Wl & aféwe 99 F reran)
- WgT &|ar 30,000 2= yfafes & 9 24 Hiex
. TgT &AWAT 30,000 ¥ 9Ty R wawwcarafdw |27 fiex

W :

10.
11,

12,

Fed HTA/EEl F TREEA & ST aTgAt &l @l S|’

aft 77 £ qgt o Faer AR gt o7 afdwer e & AT 21 1 ar SE A ¥ duT
mw@mﬁw%s@vﬁmﬁﬁw@hmw@mﬁﬁaﬁhmﬁmwa

ﬁw&w@ﬁﬁﬁwﬁvdwl%mmﬁm QYT AT 5 FAT § 47 6 €9 H 1€ TTHaF
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mﬁﬁwaﬁ(%%%ﬁwmﬁmaﬁwaw&wﬁm (@) o7 &= & forg a1
Fafe & fiae -8 gedts a1 afdwes armre § afafha frar sroer ot froast &1 suar
AT | T & w7 H fohar srowm e afafer, TS et § Stgt e ygur s a8/

g fRerr A /agmr s wfifdar § st % g gent & gem-adtard et g,

UH 2T TATAT BT _

FT ITANT HE( UT FF, A/ AT RCH/EAATH AT F ITIT fiT Al E2 7t 1 78
STt

Wﬁ?ﬁﬁﬂﬁﬁ%mﬁwwmﬁémﬁﬁ% IR CATESEREE] ﬁ?a«itﬂ(%?

- T gl (91 g SR werewt) F i wm

ferferer wa i (frow) % fremd 4% CO, W= s fg stridr <t Ao &:

o (aTT) = (PR X 4%)/ (R # T CO, FT %, W GO, ¥ W # 2
Fre e qgi ey i FEr (free ) oft H= 14Q°3§Ef(a€Tng/hrﬁ SO, I
TT B) g1 afatera ot ST, fiX erfersmas <1 &1 & § o ga

$C Wgl & AraTHl 3T welt & anit & 0.8 5. it myam g ux wnfie favar s =R 2

- sguor T SE/sgur s afafaat erama, seeear wae, st el deeade iR

AT A T &7 £4T T g enfiia wTet A1 e A a 2

%ﬁmﬁﬂ@ﬁmm%m%muﬁﬂ&@ﬁw%m we faerTeT 1 g
gz gl &1 eorrfia far st =iy

é@ﬁmﬁmwmﬁlwwﬁﬁmmﬁmwﬁ?m/w
Wtﬂﬁﬁ'ﬁw%mﬁ%ﬁwww@w

gt e ATl T A S e § wt afe ¥ e & seer e st

2 wg ¥ gz g ¥ Forg SwanT £ oy areht g A Aoy & Ry gt Tsa o ar

@ T | HE R et & wft sraerE s s e sren

3¢ gl Hifors g RTR F57 f sy qrerdel % aRaeT & [T ST i s ol 989 g
s gl

[T €. F1-15017/35/2007-8 e
LT IT TREATE, AIL |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protecti.oﬁ) Amendment Rules, 2022.
(2) They shall come into force on the date of their publicationb in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry ét Sl N_o. 74, the '
following entry shall be substituted, namely: -

"74  |Brick Particulate matter in stack emission 250 mg/Nm’ J
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
' from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO; as below;

PM (normalized) = (PM (measured)x 4%)/ (%o of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and
orchards. State Pollution Control Boards/Pollution Control Committees may make siting cr
stringent considering proximity to habitation, population density, water bodies, sensitive recej
etc. '

Brick kilns should be established at a minimum distance of one kilometre from an existing
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribc
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary - approvals from the concerned authorities including mining department of
concerned State or Union Territory shall be obtained for extracting the soil to be used for |
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or brick
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F.No. Q-15017/35/2007-C
NARESH PAL GANGAWAR, Addl. ¢

The principle rules were pubhshed in the Gazette of India, Extraordinary, Part II, Section 3,
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOKkumAR fatkdiys e
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List of all State Pollution Control Board & Pollution Control Committee

193

1. The Member Secretary 2. The Member Secretary
Andhra Pradesh Pollution Arunachal Pradesh State
Control Board Pollution Control Board
D. No. 33-26-14 D/2, Near Govt. of Arunachal Pradesh,
Sunrise Hospital, Department of Environment &
Pushpa Hotel Centre, Forest, Paryavaran Bhawan,
Chalamalavari Street, Yupia Road, PapuNalah,
Kasturibaipet, Naharlagun - 791110
Vijayawada — 520010

3. The Member Secretary 4. The Member Secretary
Pollution Control Board- Assam, Bihar State Pollution Control Board
Bamunimaidam, Parivesh Bhawan, Plot No. NS-B/2,
Guwahati — 781021 (Assam) Paliputra Industrial Area, Patliputra,

Patna — 800023 (Bihar)

5. The Member Secretary 6. The Member Secretary
Chhattisgarh State Environment Goa State Pollution Control
Conservation Board, Paryavas Bhawan, Board
North Block Sector-19, Naya Raipur - Nr. Pilerne Industrial Estate,
492002 (Chhattisgarh) Opposite Saligao Seminary,

SaligaoBardez— 403511 (Goa)

7. The Member Secretary 8. The Member Secretary
Gujarat Pollution Control Board Haryana State Pollution Control Board
ParyavaranBhavan, C-11, Sector-6,

Sector 10-A, Gandhi Nagar Panchkula- 134109 (Haryana)
382010 (Gujarat)

9. The Member Secretary 10.The Member Secretary
Himachal Pradesh State J&K State Pollution Control
Pollution Control Board Committee,

Him Parivesh, Phase-III, Parivesh Bhawan, Shiekh-ul-

New Shimla — 171009 Campus, behind Govt. Silk
Factory, Raj Bagh, Srinagar -
190008 (J&K)

11.The Member Secretary 12. The Member Secretary
Jharkhand State Pollution Karnataka State Pollution Control
Control Board Board
T.A. Bldg., HEC, “ParisaraBhavan”,

P. O. Dhurwa, #49,4th & 5th Floor, Church Street,
Ranchi-834004 (Jharkhand) Bangalore 560 001

13.The Member Secretary 14. The Member Secretary
Kerala State Pollution Control Madhya Pradesh Pollution Control
Board Board
Head Office, Pattom. P. O ParyavaranParisar,
Thiruvananthapuram- 695 004 E-5, Arera Colony,

(Kerala) Bhopal - 462016 (Madhya Pradesh)
15.The Member Secretary 16.The Member Secretary

25
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“ARDEN”, Lumpyngngad,
Shillong— 793014 (Meghalaya)

Maharashtra Pollution Control Manipur Pollution Control Board
Board, Lamphalpat,
Kalpataru Points, 3rd& 4th Imphal — 795004 (Manipur)
Floor,
Sion Matunga Scheme Road
No.6 Opp. Cine Planet,
Sion Circle, Sion (E),
Mumbai-400022

17.The Member Secretary 18.The Member Secretary
Meghalaya State Pollution Mizoram Pollution Control
Control Board, Board

New Secretariat Complex,
Khatla,
Aizawl — 796001 (Mizoram)

19.

The Member Secretary
Nagaland Pollution
Board

Signal Point,

Dimapur - 797112 (Nagaland)

Control

20.

The Member Secretary

Odisha State Pollution Control
Board
Paribesh Bhawan, A-118,

Nilakantha Nagar, Unit VIII
Bhubaneswar—-751012 (Odisha)

21.

The Member Secretary
Punjab Pollution Control Board
Vatavaran Bhawan, Nabha Road
Patiala 147 001 (Punjab)

22.

The Member Secretary
Rajasthan Pollution Control Board,
A-4, Institutional Area,
JalanaDungri,

Jaipur 302 004 (Rajasthan)

23.

The Member Secretary
Sikkim State Pollution
Board

State Land Use & Environment
Cell

Govt. of Sikkim, Deorali
Gangtok — 737102 (Sikkim)

Control

24.

The Member Secretary

Tamil Nadu Pollution Control
Board

76, Anna Salai, Guindy
Industrial Estate, Race View

Colony, Guindy,
Chennai-600032 (Tamil Nadu)

25

The Member Secretary
Telangana State Pollution
Control Board
ParyavaranaBhavan,

A-111, Industrial Estate,

Sanathnagar,
Hyderabad—500018 (Telangana)

26.

The Member Secretary

Tripura State Pollution Control
Board

Parivesh Bhawan, Pandit Nehru
Complex

P.O. Kunjaban, Gorkhabasti,
Agartala — 799 006 (Tripura)

27

.The Member Secretary

Uttar Pradesh
Board

IIIrd Floor PICUP Bhavan
VibhuthiKhand, Gomti Nagar,
Lucknow — 226 020, (Uttar
Pradesh)

Pollution Control

28.

The Member Secretary
Uttarakhand Environment
Protection& Pollution Control
Board

29/20, Nemi Road, Dalanwala,
Dehradun - 248 001
(Uttarakhand)

26
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29.

The Member Secretary

West Bengal Pollution Control
Board
ParibeshBhavan, 10-A, Block
LA,

Sector III, Salt Lake City,
Kolkata-700 091 (West Bengal)

30.

The Member Secretary

Andaman & Nicobar Islands Pollution
Control Committee,

Department of Science & Technology,
Dollyganj Van Sadan, Haddo P.O.

Port Blair-744102 (Andaman &
Nicobar)

31

.The Member Secretary

Chandigarh Pollution Control
Committee

Paryavaran Bhawan, Ground
Floor,

Sector-19 B, Madhya Marg,
Chandigarh — 160 019

32,

The Member Secretary

Pollution Control Committee,
UTs of Daman, Diu and Dadra &
Nagar Haveli

Fort Area, Court Compound,
Moti Daman - 396 220

33.

The Member Secretary
Delhi Pollution
Committee,
Government of N.C.T. Delhi

4th  Floor, ISBT Building,
Kashmere Gate,

Delhi-110 006

Control

34.

The Member Secretary
Lakshadweep Pollution
Committee

Department of Science, Technology &
Environment,

Kavarati-682555

Control

35.

The Member Secretary
Puducherry Pollution
Committee

‘B’ Block, Ground Floor,
Chief Secretariat,
Puducherry-605 001

Control

36.

The Member Secretary

Ladakh Pollution Control Committee
Wildlife Office Building, Near Council
Secreatriat, Opposite Police Station
Housing Colony, Leh-194101 (Ladakh)

27
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List of all Regional Directorates

Regional Director (Bengaluru) 2. Regional Director (Bhopal)

Central Pollution Control Board Central Pollution Control Board

A-Block, NisargaBhavan Parivesh Bhawan,

Ist and 2nd Floors, 7th D Cross ParyavaranParisar

Thimmaiah Road, Shivanagar E-5, Arera Colony

Bengaluru-560079 Bhopal — 462016

Regional Director (Kolkata) 4. Regional Director (Lucknow)

Central Pollution Control Board Central Pollution Control Board

‘South end Conclave’ Block-502 PICUP Bhawan,

5th & 6th Floor, VibhutiKhand, Gomti Nagar

1582, Razidanga, Main Road Lucknow-226020

Kolkata-700107

Regional Director (Shillong) 6. Regional Director (Vadodara)

Central Pollution Control Board Central Pollution Control Board

“TUM-SIR”. Lower Motinagar, Parivesh Bhawan, Opp. Ward

Near Fire Brigade H.Q., No. 10

Shillong-793014 VMC Office Subhanpura,
Vadodara — 390023

Regional Director (Chennai) 8. Regional Director (Chandigarh)

Central Pollution Control Board
77-A, 2nd Floors, South Avenue
Road

Ambattur Industrial Esate
Ambattur Taluk, Thiruvallur
District

Chennai-600058

Central Pollution Control Board
Second Floor, BSNL Telephone
Exchange, Sector-49,
Chandigarh - 160047

Regional Director (Pune)
Central Pollution Control Board,
Survey No. 110, Dhankude Multi
Purpose Hall,

Baner Road, Baner,

Pune - 411045
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No. 446/81-7-2020-39 (Eternal)/2014 TC-1
From,

Sanjay Singh,
Secretary
Uttar Pradesh Government.

To,

1. All Additional Chief Secretaries / Principal Secretaries /
Secretaries
Uttar Pradesh Government.

2. All Divisional Commissioners / District Magistrates,
Uttar Pradesh.
Lucknow: Date: May 01, 2020

Environment, Forest and Climate Change Section-7.

Subject - Regarding the decision to relax the requirement of environmental

clearance.

Sir,

In relation to the above subject, I am directed to say that the EIA
Notification 2006 (as amended) issued by the Ministry of Environment,
Forest and Climate Change, Government of India read notification No.-1224
(a) in Appendix-9 dated 28-03-2020, the following activities are exempted

to require prior environmental consent:

1. Extraction of ordinary clay or sand by manual mining by potters

according to their practices for making earthen pots, lamps, toys, etc.
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10.

Ordinary clay or sand extraction for making clay tiles by manual

mining.

Removal of sand deposits from agricultural land by farmers after

floods.

Mining of sand and general soil from sources located in the Gram
Panchayat for personal use or community work in the village as per

custom.

Community work such as desilting rural ponds or tanks, construction of
rural roads, ponds or dams through Mahatma Gandhi National Rural
Employment and Guarantee Schemes, other government schemes,

sponsored and community efforts.

Removal, removal or use of ordinary soil for linear projects such as

roads, pipelines, etc.

Digging and siltation of dams, ponds, bunds, barrages, rivers and canals

for the purpose of their maintenance and disaster management.
Traditional occupation of sand by Banjara and Od in Gujarat vide
Government of Gujarat Notification No. GU/90(16)/MCR-2189(68)/5-

CHH dated 14th February, 1990.

Manual extraction of lime balls, sacred places, etc., within the inter-

tidal zone by the traditional community.

Digging of wells for irrigation or drinking water.
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11. Excavation for foundation of buildings which do not require prior

environmental clearance, as the case may be.

12. Excavation of ordinary soil or sand, on the orders of the District
Collector or the District Magistrate or any other competent authority, to
fill the gap in any canal, drain, drain, water body, etc., so as to deal with

any calamity or flood like situation. Can you

13. "Such activities which have been declared by the State Government

under legislation or rules to be non-mining activities."

2. It has been mentioned under the provisions made in the notification
no.- 3204 / 86-2014-278-2011 dated 22-10-2014 (U.P. Sub-Minerals
Avoidance Rules, 37th Amendment 2014) issued by the Department of
Geology and Mining, Government of Uttar Pradesh. That:

"Ordinary soil, done by hand for making bricks and pottery, or by hand
operation to remove ordinary soil, shall not come under mining operations,
provided that the depth of the pits resulting from such excavation or mining

will not be more than 02 meters."

Under the relaxation of the activities mentioned in the above EIA
notification dated 28-3-2020 issued by the Ministry of Environment, Forest
and Climate Change, Government of India, according to the provisions of
the UP Sub Mineral Remission Rules (37th Amendment) 2014, no prior
environmental consent will be required for excavation of normal

soil/common soil to a depth of 02 meters by hand for making bricks.
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3. Therefore, please ensure compliance of the said notification dated:
28.03.2020 issued by the Ministry of Environment, Forest and Climate
Change, Government of India.

Sd/- Tllegible
(Sanjay Singh)
Secretary.
Copy:- Sent to the following for information and necessary action:
1. Director, Environment, Uttar Pradesh, Lucknow.
2. Member Secretary, U.P. Pollution Control Board, Lucknow.
3. Guard File.
Sd/- Illegible

(Bharat Prasad)
Under Secretary

[/TRUE TRANSLATED COPY//
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“BY EMAIL & SPEEDPOST A. DAnneXU re-o
BEFORE THE NATIONAL caﬂli’k TRIBUNAL, NEW DELHI

ORIGINAL APPLICATION NO. 819 OF 2022
Abhishek Panwar Vs Uttar Pradesh Pollution Control Board & Ors.

To

10.

11.

12.

13

14.

15.

16.

17.

Uttar Pradesh Pollution Control Board
Through its Chairman,

Building No. TC-12V,

[1I Floor, PICUP Bhawan,

Vibhuti Khand, Gomti Nagar,

Lucknow, U.P.-226010

Email Address: grievance@uppcb.com
Uttar Pradesh Ground Water Department
Through its Director,

Ground Water Directorate,

9" Floor, Indira Bhawan,

Ashok Marg, lucknow-226001, U.P.
Email Address: upgwd.inf@gmail.com

(RESPONDENT NO.1)

(RESPONDENT NO.2)

State Level Environment Impact Assessment Authority

Uttar Pradesh, Through its Chairman,

199. Mandakini Enclave, Alaknanda. New delhi-110019

Email Address: chairman.seiaa.up@gmail.com

Uttar Pradesh Panchayati Raj Department
Through its Principal Secretary.

Plot No. 6, Lohiya Bhawan, Sector E.
Aliganj, Lucknow, U.P.-226024

Email Address: up.panchavatiraj@gmail.com

District Magistrate Saharanpur
Collectorate Compound Delhi Road,
Saharanpur, U.P.

Email Address: dmsah@nic.in

Central Pollution Control Board

Through its member Secretary

Parivesh bhawan, CBD cum office Complex.
East Arjun Nagar, Delhi-110032

Email Address: ajayaggarwal.cpcb(@nic.in
Central ground Water Board

Through its Chairman

Bhujal Bhawan, CGO Complex Road,
NH-1V, Faridabad. Haryana-121001

Email Address: chmn-cgwb@nic.in
Saharanpur ENT Nirmata Samiti
Through its President.

Chaudhary Baktawar Singh,

House No. 2B/1587/1,Ahmed Bagh.

Near Uttam Niwas, Saharanpur, U.P.

M/S Abdul Hamid Brick Field

Village Shekhpura Kadeem,

Saharanpur, U.P.

M/S Arti Brick Field (FOOL)

Kundabasi Nakur, Saharanpur, U.P.

M/S Shri Balaji Garamoudyog Vikas Sansthan
Salhapur, Saharanpur, U.P.

M/S Bharat Brick Supply

Village Chandpur Kayasth, Tehsil Deoband,
Saharanpur, U.P.

M/S Dhiraj Brick Udyog

Village Khanpur, Saharanpur, U.P.

M/S Friends Brick Works

Village Sikri, Tehsil & District Saharanpur, U.P.
M/S Hindustan Brick Field

Village Latifpur Lakhnor,

Tehsil & District Saharanpur, U.P.

M/S Hindustan Brick Field

Village Sawalpur Nawada, Saharanpur, U.P.
M/S Kumar Brick Field

(A.V.R.) Janta Road, Saharanpur, U.P.

(RESPONDENT NO.3)

(RESPONDENT NO.4)

(RESPONDENT NO.5)

(RESPONDENT NO.6)

(RESPONDENT NO.7)

(RESPONDENT NO.8)

(RESPONDENT NO.9)
(RESPONDENT NO.10)

(RESPONDENT NO.11)

(RESPONDENT NO.12)
(RESPONDENT NO.13)

(RESPONDENT NO.14)

(RESPONDENT NO.15)
(RESPONDENT NO.16)

(RESPONDENT NO.17)
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18. M/S Kamboj Brick Field

Kutubpur Haroda, Saharanpur, U.P. (RESPONDENT NO.18)
19. M/S Kisan Brick Field

Hussainpur Sarsawa, Saharanpur, U.P. (RESPONDENT NO.19)
20. M/S Kisan Gramodyog Sansthan

Village Miragpur, Deoband Saharanpur, U.P. (RESPONDENT NO.20)
21. M/S Kumud Brick Field

Chakadampur, Saharanpur, U.P. (RESPONDENT NO.21)
22. M/S Lata Devi Bricks Supply

Chandibhank Road, Behat, Saharanpur, U.P. (RESPONDENT NO.22)
23. M/S Malik Bhatta Udyog

Fatehpur Kalan Deoband, Saharanpur, U.P. (RESPONDENT NO.23)
24. M/S Madiha Brick Field

Village Sardarhedi, Haroda, Saharanpur, U.P. (RESPONDENT NO.24)
25. M/S Pulkit Brick Field :

Bhalaswa Ishapur, Saharanpur, U.P. (RESPONDENT NO.25)
26. M/S New Qureshi Bricks Supply

Village Taharpur, Saharanpur, U.P. (RESPONDENT NO.26)
27. M/S Qureshi Brick Supplier

Dara Milakpur, Dhamola, Saharanpur, U.P, (RESPONDENT NO.27)
28. M/S Qureshi Bricks Supply

Village Daramilkan, Sharanpur, U.P. (RESPONDENT NO.28)
29. M/S Shakumbari Brick Udyog

Chak Adampur, Saharanpur, U.P. (RESPONDENT NO.29)
30. M/S Shivam Brick Field

Sultanpur Bastam, Saharanpur, U.P. (RESPONDENT NO.30)
31. M/S Standard Brick Supply

Patni Chilkana, Saharanpur, U.P. (RESPONDENT NO.31)
32. M/S Shiv Bricks Field

Randai. Saharanpur, U.P. (RESPONDENT NO.32)

NOTICE

Whereas the above titled Application was listed before the Hon’ble Tribunal on

18.11.2022 (copy of order and petition are enclosed), when the Tribunal inter-alia passed the
following order (reproduced relevant extracts only):- E
“5. Notice of the application be issued to the respondents requiring the
respondents to file reply by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.
8. List for further consideration on 01.02.2023.”

kR

2 Now, take further notice that the above matter will be listed for further consideration _

before the Hon’ble Tribunal on 01* February, 2023, at Faridkot House, Copernicus Marg,
New Delhi-110001 through physical hearing (with hybrid option), when you may appear before
the Hon’ble Tribunal either in person or by a pleader duly instructed, and file responses/replies,
as per directions of the Hon’ble Tribunal vide Order dated 18.11.2022.

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
4, Given under my hand and the seal of this Tribunal, on this 25" November, 2022.

Note: (For Orders, Cause Lists & other information, please visit our website

www. greentribunal gov.in)
1’9 ) ) - o By

Consultant (Judicial), NGT
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Item No.03 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

(Through Physical Hearing with Hybrid V.C. Option)

Original Application No.819/2022

Abhishek Panwar ...Applicant
Versus

U.P.P.C.B. & Ors. ...Respondents

Date of hearing: 18.11.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Sanjeet Paliwal Advocate.
Application under Sections 14 and 15 of the National Green Tribunal
Act, 2010.
ORDER
1. Mr. Abhishek Panwar has filed the present application under Sections

14 and 15 of the National Green Tribunal Act, 2010 in public interest for
agitating the cause of severe level of air pollution and degradation of water
quality in District Saharanpur due to pollution caused by illegal mushrooming
of brick kilns in clusters and near water bodies and due to failure on part of
the concerned authorities in stopping them from causing irreversible damage
to the environment of the area which is causing serious damage to the health
of the local residents.
2. In the application, the applicant has made detailed averments as to the
violations of the environmental norms which are summarily mentioned as
under :-
(i) As per the status of brick kilns in the State of Uttar Pradesh provided by
UPPCB in Saharanpur around 263 Brick Kilns have been established out of

which 25 units have not applied for permission for CTO from UPPCB and
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closure order has been issued against them but prosecution has been
launched only against 3 units and no action has been taken against majority
of brick kilns operating illegally.

(ii) the closure orders passed by UPPCB are nothing more than a paper
formality. Due to failure on part of the concerned authorities in taking
stringent and effective action these illegal bricks kilns are still operating at
the same place just by changing the name on paper as no Khasra number
is mentioned.

(iii) brick kilns are operating very close to each other and not maintaining the
distance of minimum 500 meters between them. Also, the same are
established very close to the residential complex, schools, etc. The siting
criteria provided under the rules is being violated by the brick kiln operators
and the UPPCB has failed to take necessary action against them.

(iv) the Secretary of the Uttar Pradesh Environment Department issued a letter
dated 01.05.2020 informing about the notification of the Ministry of
Environment and Forest (MoEF) dated 28.03.2020 whereby considering the
public good, the MoEF has granted exemption from prior environmental
clearance for certain categories of works in which brick kilns are not
included. The State Government by making amendment in the Rules
granted exemption to brick makers from getting prior environmental
clearance for manual excavation of soil by hand digging, provided that the
depth of pits resulting from such excavation or mining shall not exceed 2
meters. The State Government by making amendment in the Rules allowed
the brick makers to openly exploit and harm the ecology and environment
for own commercial advantage without any check. The brick makers of
Saharanpur do not record the daily data of soil excavation at the project site
and many kiln owners are openly violating the said rules by digging the soil
for more than 2 meters and no action has been taken against them by the

concerned authorities.
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(v) the brick kilns operators of District Saharanpur are using huge quantity of
underground water for casting of bricks and dust suppression but they have
not applied for permission for extraction of ground water.

(vijalmost all the brick kilns in Saharanpur have not converted to zig zag
technology and they are operating throughout the year.

(vii) due to operation and mushrooming of illegal brick kilns in clusters not only
the air quality of the District Saharanpur has become severe but the same
is also causing problem of land degradation and contamination of surface
and water quality of the region. The brick kilns are operating next to Yamuna
canal and causing damage to the water bodies. Discharge of untreated
effluent is severely polluting Hindon River.

3. The applicant has accordingly sought issuance of directions for remedial

action as prayed for in the application.

4, Prima facie, the allegations made in the application raise questions

relating to environment arising out of the implementation of the enactments

specified in Schedule I to the National Green Tribunal Act, 2010.

S. Notice of the application be issued to the respondents requiring the

respondents to file reply by e-mail at judicial-ngt@gov.in preferably in the

form of searchable PDF/OCR Supported PDF and not in the form of Image

PDF.

6. We also consider it appropriate that a Joint Committee be constituted

to verify the factual position. Accordingly, we constitute a Joint Committee

comprising of Uttar Pradesh Pollution Control Board and the District

Magistrate, Saharanpur and direct the same to meet within two weeks,

undertake visits to the site, look into the grievances of the applicant, verify the

factual position and submit its report within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and
not in the form of Image PDF. The State PCB will be the nodal agency for

coordination and compliance.
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7. In case the Joint Committee observes any violation of consent
conditions/environmental norms then it shall forward a copy of its report to
concerned statutory authorities including State PCB, and District Magistrate,
Saharanpur who shall take appropriate remedial action by following due
process of law in accordance with Statutory provisions mandating them to
take remedial action for prevention, control and abatement of environmental
pollution/degradation and protection and improvement of environment and
submit their action taken report by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF within one month from the date of receipt of a copy of the report of the

Joint Committee.

8. List for further consideration on 01.02.2023.

9. A copy of this order, along with a copy of the application and documents
attached with the same, be forwarded to UPPCB and the District Magistrate,

Saharanpur by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

November 18, 2022
AG
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